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INTERIM REPORT OF THE COMMITTEE 

CONSTITUTED  

BY THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH,  

IN  

THE ORIGINAL APPLICATION NO.476/2022 

THROUGH  

ORDER DATED 02nd AUGUST 2022 
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FORWARDING 

A meeting was held on 10/10/2022 regarding finalization of the report for 

submission to Honourable NGT. As discussed during meeting, all the concerned 

departments were asked to submit ATR (Action taken report) as per para. 6 of 

Honourable NGT order 476/2022 “Look into the grievances of the applicants, 

verify the factual position and take remedial action as mandated by the statutory 

provisions empowering them In accordance with law after notice to the concerned 

project proponents and by following due process of law.”  

However none of the departments have submitted the action taken report till date. 

Hence, we are submitting an interim report of all concerned departments. 

 

 

Regional Officer 

GPCB- Navsari 
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PREAMBLE 

In reference to the Hon'ble National Green Tribunal original application no: 

476/2022 related to matter of Mr. Arvindbhai Hirabhai Patel & Ors. (Applicant) 

V/s State of Gujarat (Respondent) which relates to    encroachments and 

construction of illegal shrimp farms at a Village: Karadi, Taluka: Jalalpore, 

District: Navsari Gujarat and thereby causing of environmental 

pollution/degradation in the ecologically fragile coastal areas.  

 

Hon'ble National Green Tribunal original application no: 476/2022 dated 02
nd

 

August 2022 is attached as annexure-I 

 

In this matter, Hon'ble National Green Tribunal order dated 02
nd

 August 2022 

directed to call a report on the matter from a Joint Committee consisting of 

following members: 

 

(1) Regional Office of MoEF & CC at IRO Gandhinagar 

(2) Additional Chief Secretary, Revenue Department, Government of Gujarat 

(3) Secretary, Fisheries  Department, Government of  Gujarat,  

(4) Gujarat State Coastal Zone Management Authority, 

(5) Member Secretary, Coastal Aquaculture Authority,  Chennai,  

(6) Regional Officer – GPCB, Navsari,  

(7) Divisional Forest Officer, Navsari and  

(8) Collector, Navsari 

 

The scope of the above committee as per the order shall be: 

1. Look into the grievances of the applicants, verify the factual position. 

2. Take Remedial action as mandated by the statutory provisions empowering 

them In accordance with law after notice to the concerned project 

proponents and by following due process of law. 

 

 The Meeting of joint committee was held on dated 29/08/2022 under the 

Chairmanship of Shri R. B. Barad (IAS), Chairman – GPCB & in presence of 

Member Secretary –GPCB at Committee Room, Head office, Gujarat Pollution 

Control Board, Gandhinagar. 

  Minutes of meeting & attendance sheet of this joint committee meeting are 

attached as Annexure II-A & II-B respectively. 
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The following were present at meeting under Chairmanship of Shri R B 

Barad (IAS), Chairman (GPCB): 

 

Sr. 

No 

Name and designation of the 

Committee Member 

Details 

1. Shri Amit Sangwan, 

RA (Env.), Ministry of env. Forest & 

Climate change, Regional Office of 

MoEF & CC at IRO Gandhinagar 

Representative of  Regional 

Office of MoEF & CC at IRO 

Gandhinagar 

2. Shri Nilesh Modi 

Under Secretary, Revenue 

Department, Govt. of Gujarat 

Representative of  Additional 

Chief Secretary, Revenue 

Department, Government of 

Gujarat 

3. Shri R R Borad 

Prant Officer (SDM),Navsari 

Representative of Collector, 

Navsari 

4. Shri Nischal Joshi 

Member Secretary, GCZMA, F&ED, 

GOG, Gandhinagar 

Representative of  Gujarat State 

Coastal Zone Management 

Authority, 

5. Dr. V Kripa 

Member Secretary, Coastal 

Aquaculture Authority, Chennai 

Representative of  Member 

Secretary, Coastal Aquaculture 

Authority, Chennai, 

6. Smt. Nita Shukla 

Director of fisheries, Navsari 

Representative of  Secretary, 

Fisheries  Department, 

Government of Gujarat 7. Shri. Kaushik Trivedi 

Under Secretary, Department of 

fisheries, Govt. of Gujarat 

8. Shri A J Padshala 

RFO- Chikhli, Valsad North Division. 

Representative of  Divisional 

Forest Officer 

9. Shri D M Thakar  

Member Secretary, GPCB 

Gujarat Pollution Control Board 

(GPCB) 

10. Smt. Shivani Bhargava 

Environmental Engineer, GPCB  

Unit Head, Navsari  

Gujarat Pollution Control Board 

(GPCB) 

11. Shri H M Ganvit 

Senior Scientific Officer, GPCB  

Regional officer, Navsari 

Gujarat Pollution Control Board 

(GPCB) 
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   INTRODUCTION 

 Karadi village is located in Jalalpore Taluka of Navsari district in Gujarat, 

India. It is situated 13km away from sub-district headquarter Jalalpore 

(Tehsildar office) and 11km away from district headquarter Navsari. As per 

2009 stats, Karadi village is also a gram panchayat. 

 The total geographical area of village is 1587 hectares. Karadi has a total 

population of 1,222 peoples, out of which male population is 617 while female 

population is 605. Literacy rate of Karadi village is 91.82% out of which 

91.90% males and 91.74% females are literate. There are about 328 houses in 

Karadi village. (Census -2011) 

 Navsari is nearest town to Karadi for all major economic activities, which is 

approximately 11km away. 

 

LOCATION MAP OF SHRIMP FARM LOCATED AT KARADI 

VILLAGE: 

 
(Source-Google Earth) 
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JOINT COMMITTEE SITE VISIT ON 20
th

 SEPTEMBER 2022 TO 

KARADI VILLAGE AND SHRIMP FARM  

 As per the Hon'ble NGT mandate, the committee visited Cluster of shrimp 

farming units Shrimp farms at Karadi village at block no. 662 on 20th 

September 2022.  

 GPCB and Collector Office, Navsari facilitated logistics support and necessary 

secretarial assistance to the committee.  

 During joint visit each department was requested to submit separate 

investigation report. 

 Attendance sheet of the joint committee is attached as (Annexure-III). 

Following member/representatives were present at site inspection of joint 

committee: 

Sr. 

No 

Name and designation of the 

Committee Member 

Details 

1. Shri Amit Sangwan, 

RA (Env.), Ministry of env. Forest & 

Climate change, Regional Office of 

MoEF & CC at IRO Gandhinagar 

Representative of  Regional Office 

of MoEF & CC at IRO 

Gandhinagar 

2. Shri Nilesh Modi 

Under Secretary, Revenue 

department, Govt. of Gujarat 

Representative of  Additional 

Chief Secretary, Revenue 

Department, Government of 

Gujarat 

3. Shri R R Borad 

Prant Officer (SDM),Navsari 

Representative of Collector, 

Navsari 

4. Shri V M Prajapati 

D.E.E., GCZMA, F&ED, GOG, 

Gandhinagar 

Representative of  Gujarat State 

Coastal Zone Management 

Authority, 

5. Shri Ketul Patel  

Monitoring assistant, Coastal 

Aquaculture Authority, Chennai 

Representative of  Member 

Secretary, Coastal Aquaculture 

Authority, Chennai, 

6. Shri Bindu R Patel 

Asst. Director of fisheries, Navsari 

Representative of  Secretary, 

Fisheries  Department, 

Government of Gujarat 

7. Shri A J Padshala 

RFO- Chikhli, Valsad North Division. 

Representative of  Divisional 

Forest Officer 

8. Shri V R gadhavi 

Jr. Engineer, GEB, Navsari 

DGVCL (Daxin Gujarat Vij 

Company Ltd.), GEB 

9.  Shri H M Ganvit 

Regional Officer, GPCB Navsari 

Representative of Gujarat Pollution 

Control Board (GPCB) 
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DEPARTMENT WISE REPORTS ARE AS BELOW: 

1. Report submitted by Forest Department: (Annexure-IV). 

 The Shrimp farming ponds located in Block/survey no.662 (old-706) of 

Karadi Village of Navsari District is a Revenue land and not a forest land, 

No nearby reserved forest is there. It is a Government waste land. 

 Photographs & G.P.S. Location taken by Google earth application with IS 

attached in this report (Annexure IV-A). There is a natural creek which 

flows (Carries) the sea water in high tide to these shrimp farms. Tidal water 

naturally transports mangrove seeds. So, where seeds deposit, the mangrove 

grows and accordingly we noticed the presence of naturally grown 

mangroves in this creek. 

 Purna River flows nearby and through its estuary it meets with the Arabian 

Sea. The river Purna has formed Natural Island by its course. This island 

dense mangrove vegetation. This island dense mangrove vegetation and it is 

located approximately 1000 meters away from the shrimp farms. This whole 

area is ideal for mangrove growth and it is potential mangrove habitat. 

Photographs of the drone survey conducted by Valsad (North) forest 

division are attached as (Annexure IV-B). 

 In the minutes of meeting of G.P.C.B at point no. 8 sought satellite image 

for this land of last five years, is requested however, the land in question is 

revenue waste land & not a forest land and therefore we do not have satellite 

map nor do we have such facility. So opinion on what was the situation of 

this land before 5 years is difficult to provide.  

 Additionally, land in question is in the possession of the Collector & 

therefore it cannot be stated whether the mangrove plantation in the 

particular area was destroyed by shrimp farming. Furthermore, the 

Collector, Navsari allotted the land to shrimp farmers.   

 In the minutes of meeting of G.P.C.B at point no.12 sought the information 

about the effect of shrimp farming on mangroves? So we are of the opinion 
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that if uncontrolled shrimp farming practices are continued and 

encroachment on potential mangrove area is done then it will damage the 

mangrove habitat and Biodiversity of Mangroves. 

 We are also of the opinion that by uncontrolled practice of shrimp farming 

and by removing naturally grown mangroves there is high chance of coastal 

erosion and additionally damage/removal of mangroves will lead to damage 

of the coastal area.  

 And lastly by verifying the records, it is observed that there is no forest area 

in the village Karadi of Navsari district. It is a revenue land. This is the 

conclusion of Valsad (North) forest division in this matter, please take a 

note of it. 

2. Report submitted by fisheries department: (Annexure-V). 

Sr. 

No

. 

Issues Discussion Report 

1 Illegally 

encroached 

upon the above-

said land and 

illegally started 

shrimp farming 

on the same.  

Illegal encroached shall be 

verified by Fisheries 

Department and Collector 

Office- Navsari. 

They shall submit if any 

map available with them & 

submit detail of issued 

permission for shrimp 

farming on Block No.662 

(Old Block No.), Village 

Karadi, Taluka-Jalalpor, 

Dist: Navsari. 

The Costal Aqua cultural 

Authority Chennai shall 

also submit available detail   

As per master mapping 

done by district empowered 

committee in Village: 

Karadi, Taluka: Jalalpore, 

District: Navsari, Gujarat 

total 220 hectors of land 

has been allotted to 55 

beneficiaries, 04 hectors of 

land to each beneficiery.  

As far as unauthorized 

encroachment is concerned, 

after said allotment, allotted 

land has to be measured by 

District land record office 

and then after further action 

can be taken. 

2 Government 

had allocated 

land on lease to 

50 persons for 

shrimp farming 

without 

requisite 

 District level committee 

has issued lease to 55 

persons for shrimp 

farming (4 hectare each) 

 The Costal Aqua cultural 

Authority Chennai has 

not issued any permission 

By calling a meeting of 

District Empowered 

committee for land 

allotment on dated 

28/3/2018, District 

Collector discussed and 

deliberated on a total of 59 
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advertisement. yet as it is under process. applications received by the 

committee and allocated 

land to total 55 

beneficiaries. (Annexure 

VI-B) 

3 The lease 

holders have 

illegally 

occupied the 

surrounding 

lands belonging 

to the 

Government for 

Shrimp farming.  

 District level committee 

has issued lease to 55 

persons for shrimp 

farming (4 hectare each). 

 The Costal Aqua cultural 

Authority Chennai has 

not issued any permission 

yet as it is under process. 

Out of 220 hectares of land 

master mapped by the 

District Empowered 

committee, 55 beneficiaries 

were allotted 04 hectares of 

land each and as per 

measurement sheet 

prepared by District land 

record (DILR) office, 

possession has been handed 

over to each beneficiary by 

Mamlatdar office. 

 

A farm registration and 

license has to be obtained 

from the Coastal 

Aquaculture Authority 

(CAA), Chennai. In this 

process there is provision 

District Level Committee 

(DLC) who do field visit 

for CAA registration. In 

this regard, as per the 

approval of the file given 

by the Hon'ble Collector on 

02/3/2022, a visit has been 

made by the committee.  

When, New DLC 

committee will be 

constituted then after all the 

application will be sent to 

Coastal Aquaculture 

Authority (CAA), Chennai 

for farm registration and 

license. 

4 As the lease 

holders have not 

Whether there is any 

provision for employment 

Shrimp farming is done by 

civil construction and 
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employed local 

laborers;  

of local labours and 

Fisheries Department has 

issued any 

conditions/notification/GR 

regarding employment of 

local labours.  

preparing a pond in the land 

allotted for brackish water 

shrimp farming. Local and 

other state laborers are 

engaged or hired for 

various activity of shrimp 

farming. There is no any 

Government Resolution or 

any other provision to 

engage or hire only local 

persons for said shrimp 

farming activity. 

5 Are they using 

marine water 

for shrimp 

farming. 

During discussion Member 

Secretary of The Costal 

Aqua cultural Authority 

Chennai stated that only 

saline water is used for 

shrimp farming and 

aquaculture.  

In brackish water shrimp 

farming, tidal water from 

the sea is taken through 

creeks for shrimp farming. 

6 Have sub-let the 

land leased out 

to them. 

This point shall be verified 

by collector Navsari. 

No Comment 

 

7 Have occupied 

more land than 

what was 

allocated to 

them and have 

not obtained 

licenses from 

Coastal Aqua 

Culture for 

shrimp farming.   

 

 District level committee 

has issued lease to 55 

persons for shrimp 

farming (4 hector each) 

 The Costal Aqua 

cultural Authority 

Chennai has not issued 

any permission yet as it 

is under process. 

Total 220 hectares of 

master mapped land were 

allotted to 55 beneficiaries, 

04 hectares to each 

beneficiary by District 

Empowered Committee. 

A farm registration and 

license has to be obtained 

from the Coastal 

Aquaculture Authority 

(CAA), Chennai. In this 

process there is provision 

of District Level 

Committee (DLC) who do  

field visit for CAA 

registration. In this regard, 

as per the approval on the 

file given by the Hon'ble 

Collector on dated 

02/3/2022, a visit has been 

made by the committee. 

When, New DLC 

committee will be 
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constituted then after all the 

application will be sent to 

Coastal Aquaculture 

Authority (CAA), Chennai 

for farm registration and 

license.  

8 Constructed the 

Shrimp farms 

by clearing 

mangrove 

vegetation in 

the ecologically 

fragile coastal 

areas and 

thereby caused 

coastal erosion 

and badly 

affected agro-

climatic and 

aquatic zones 

It shall be verified as to 

what the condition of 

mangroves before the land 

allocation was and what is 

the present condition.  

Removed for aqua culture 

or not, that needs to be 

verified. Also check 

through satellite mapping 

of last 5 years. Whether 

mangroves were  

Before allotment of land for 

brackish water shrimp 

farming, gram panchayat 

resolution is taken in to 

consideration. “Gauchar” or 

any other “encroachment 

“surveys are done by 

Mamlatdar. Available 

revenue maps are obtained 

from district land record 

office (DILR) and then 

after master mapping are 

prepared by Fisheries 

Office. 

9 Have 

encroached on 

the crematory 

land and the 

land reserved 

for cattle 

grazing ;  

As per reply by SDM, 

action has been already 

taken and crematory land 

and the land reserved for 

cattle grazing is cleared 

from encroachment. 

No comments 

10 Are misusing 

the power 

supply obtained 

from G.E.B. for 

4 hectares of 

land illegally 

for the Shrimp 

farming ponds.  

Villages 

situated along 

the sea coast, 

deltaic regions, 

and natural 

saline canals are 

under threat due 

to diversion of 

Clarification regarding 

power supply obtained 

from G.E.B. shall be 

sought from GEB officials 

and Collector shall submit 

the reply. 

No comments 
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land to 

aquaculture 

farms. 

11 Natural saline 

canals which 

travel from sea 

to the mainland 

are being used 

for brackish 

aquaculture 

farming. The 

flow of the 

natural saline 

canals is being 

obstructed due 

to prawn 

farming activity 

which has 

resulted in the 

spread of 

brackish water 

over 

agricultural 

farms resulting 

in loss or 

agricultural 

lands, and 

potable water.  

Brackish aquaculture 

farming can be done at 

coastal area. 

If there are any natural 

saline canals which travel 

from sea to the mainland, 

it shall be super-imposed 

on map. 

Also Chairman, GPCB has 

instructed fisheries 

department to verify by 

map and also during site 

visit. 

For brackish water shrimp 

farming, land is allocated in 

the area around the coast. 

Available revenue maps are 

obtained from district land 

record office (DILR). On 

the basis of revenue map 

available master mapping is 

prepared by Fisheries 

Office. after that the land 

allotment procedure is 

executed by the District 

level Empowered 

Committee. 

 

12 Mangrove 

vegetation in 

Karadi Village 

is also facing 

threat due to the 

expansion of 

prawn farming 

activity. 

It shall be verified by 

forest department, Also 

check through satellite 

mapping of last 5 years. 

No comments 

    

3. Report submitted by revenue department: (Annexure-VI) 

Sr. 

No. 

Issues Discussion Report 

1 Illegally 

encroached 

upon the 

Illegal encroached 

shall be verified by 

Fisheries 

As per record and field visit by 

committee members at block no. 662 

Village Karadi, Taluka-Jalalpor, Dist: 
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above-said land 

and illegally 

started shrimp 

farming on the 

same.  

Department and 

Collector Office- 

Navsari. 

They shall submit 

if any map 

available with 

them & submit 

detail of issued 

permission for 

shrimp farming on 

Block No.662 (Old 

Block No.), 

Village Karadi, 

Taluka-Jalalpor, 

Dist: Navsari. 

The Costal Aqua 

cultural Authority 

Chennai shall also 

submit available 

detail   

Navsari, shrimp farms found at the 

place, but details of encroachment 

can be decided only after comparison 

of detail measurement sheet by DILR 

and Master Map by 

MPEDA(encroachment sheet 

produced by DILR). Its huge land 

having hectare 626-24-93 Square 

meters and entire land is not 

approachable due to flooded patches 

in time of monsoon so intensive 

survey and measurement of land 

could not be possible. 

Revise Master Map proposed for 

allotment of government land 

(Prepared by the MPEDA) for 

aquaculture in block no.662 of Karadi 

on dt.17-07-2017 is attached 

herewith. (Annexure VI-A). 

Allotment orders for shrimp farming 

to 55 leased holders are attached 

herewith. (Annexure VI-B). 

District Collector has written letter to 

DILR – Navsari regarding 

measurement of land of Block 

No.662, Village: karadi. (Annexure 

VI-E). 

2 Government 

had allocated 

land on lease to 

50 persons for 

 District level 

committee has 

issued lease to 55 

persons for 

Lease to 55 persons for shrimp 

farming (4 hectares each) is issued as 

per permission given by District level 

committee on dt. 28-03-2018. After 
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shrimp farming 

without 

requisite 

advertisement. 

shrimp farming 

(4 hectares each) 

 The Costal Aqua 

cultural Authority 

Chennai has not 

issued any 

permission yet as 

it is under 

process. 

approval by Dy. Director Fisheries 

Gandhinagar by latter no. 

GM/U/1/17.18./779 Date 12-10-

2017. 

3 The lease 

holders have 

illegally 

occupied the 

surrounding 

lands 

belonging to 

the 

Government 

for Shrimp 

farming.  

 District level 

committee has 

issued lease to 55 

persons for 

shrimp farming 

(4 hectares each). 

 The Costal Aqua 

cultural Authority 

Chennai has not 

issued any 

permission yet as 

it is under 

process. 

During field visit by committee 

members of allotted shrimp farms, 

prima facie it is found that the 

surrounding area has not been 

encroached by the lease holder of the 

land, actual information can be 

assertained by detail measurement of 

land and comparison with Master 

Map by MPEDA. 

4 As the lease 

holders have 

not employed 

local labourers;  

Whether there is 

any provision for 

employment of 

local labourer and 

Fisheries 

Department has 

issued any 

conditions/notificat

ion/GR regarding 

As per condition no.11 of allotment 

order lease holders have to give 

priority to local labourers. In field 

visit not any demand for employment 

found. In this regards till date no 

complaint is arised before authority 

by local labourers.  
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employment of 

local labours.  

5 Are they using 

marine water 

for shrimp 

farming. 

During discussion 

Member Secretary 

of The Costal 

Aqua cultural 

Authority Chennai 

stated that only 

saline water is used 

for shrimp farming 

and aquaculture.  

No comments  

6 Have sub-let 

the land leased 

out to them. 

This point shall be 

verified by 

collector Navsari. 

In field visit by committee members 

not any evidence is found about sub-

letting of the leased land. 

7 Have occupied 

more land than 

what was 

allocated to 

them and have 

not obtained 

licenses from 

Coastal Aqua 

Culture for 

shrimp 

farming.   

 District level 

committee has 

issued lease to 55 

persons for 

shrimp farming 

(4 hectares each) 

 The Costal Aqua 

cultural Authority 

Chennai has not 

issued any 

permission yet as 

it is under 

process. 

During field visit by committee 

members of allotted shrimp farms, 

prima facie it is found that the 

surrounding area has not been 

encroached by the lease holder of the 

land, actual information can be 

assertained by detail measurement of 

land and comparison with Master 

Map by MPEDA. 

8 Constructed the 

Shrimp farms 

by clearing 

mangrove 

vegetation in 

It shall be verified 

as to what was the 

condition of 

mangroves before 

the land allocation 

No Comments  



16 | P a g e  
 

the 

ecologically 

fragile coastal 

areas and 

thereby caused 

coastal erosion 

and badly 

affected agro-

climatic and 

aquatic zones 

and what is the 

present condition.  

Whether 

mangroves were 

removed for aqua 

culture or not, that 

needs to be 

verified. Also 

check through 

satellite mapping 

of last 5 years. 

9 Have 

encroached on 

the crematory 

land and the 

land reserved 

for cattle 

grazing ;  

As per reply by 

SDM, action has 

been already taken 

and crematory land 

and the land 

reserved for cattle 

grazing is cleared 

from 

encroachment. 

As per record, no land is allotted for 

crematory but Villagers were using 

some land for crematory from long 

time. 

During field visit of crematory by 

committee members, land is found 

open. Encroachment is not found on 

the place of crematory. 

10 Are misusing 

the power 

supply 

obtained from 

G.E.B. for 4 

hectares of 

land illegally 

for the Shrimp 

farming ponds.  

Villages 

situated along 

the sea coast, 

deltaic regions, 

Clarification 

regarding power 

supply obtained 

from G.E.B. shall 

be sought from 

GEB officials and 

Collector shall 

submit the reply. 

As per report form Deputy Executive 

Engineer D.G.V.C.L Letter No 

E/Eru/Tech/3447, dt. 1.9.2022 they 

had issued Industrial Electricity 

connections to 55 leaseholders and 

they report to Executive Engineer 

Navsari to deployed a checking team 

to ensure that electricity connection is 

only used for allotted land or not. 

(Annexure VI-C). 

 

Reply from D.G.V.C.L  is attached 

as Annexure VI-D.  
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and natural 

saline canals 

are under threat 

due to 

diversion of 

land to 

aquaculture 

farms. 

11 Natural saline 

canals which 

travel from sea 

to the mainland 

are being used 

for brackish 

aquaculture 

farming. The 

flow of the 

natural saline 

canals is being 

obstructed due 

to prawn 

farming 

activity which 

has resulted in 

the spread of 

brackish water 

over 

agricultural 

farms resulting 

in loss or 

agricultural 

Brackish 

aquaculture 

farming can be 

done at coastal 

area. 

 

If there are any 

natural saline 

canals which travel 

from sea to the 

mainland, it shall 

be super-imposed 

on map. 

 

Also Chairman, 

GPCB has 

instructed fisheries 

department to 

verify by map and 

also during site 

visit. 

Action to be taken by fisheries 

department  

No natural saline canals found in 

field verification. 

As per Master Map plan canals are 

created at place. It can be verified 

only after detail measurement report.  
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lands, and 

potable water.  

12 Mangrove 

vegetation in 

Karadi Village 

is also facing 

threat due to 

the expansion 

of prawn 

farming 

activity. 

It shall be verified 

by forest 

department, Also 

check through 

satellite mapping 

of last 5 years. 

No Comments 

    

4. Report submitted by coastal aqua culture authority: (Annexure-VII) 

 Area in dispute was inspected by the joint inspection committee in which 

the representative of CAA has participated.  

 It was observed that the lands in which the aquaculture activity being carried 

out are the lands allotted by the Government for the said purpose and their 

applications for registration with CAA is pending with District Level 

Committee (DLC) of Navsari.  

 In case of any pollution caused by these farms, the DLC, Member convener 

has been authorized by this Authority vide its Order dated 27.01.2022 to file 

complaints before the competent court under Section 15 of CAA Act, 2005 

for non-registration of coastal aquaculture farms with CAA with the due 

prior approval of the DLC under intimation to this Authority in their 

respective jurisdiction.  

 The DLC’s are the extended arm of CAA and are authorized to identify the 

violations and report to CAA for necessary action.  

 CAA has sent letter to The Assistant Director of Fisheries, Navsari  

requesting the status of the applications for registration 55 farms leased  by 

the DLC Navsari (Annexure VII-A) 
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5. Report submitted by (Gujarat Coastal Zone Management Authority) 

GCZMA: (Annexure-VIII)      

Sr. 

No. 

Issue Point to be verified by (Gujarat Coastal Zone 

Management Authority) 

 Constructed the 

Shrimp farms by 

clearing 

mangrove 

vegetation in the 

ecologically 

fragile coastal 

areas and thereby 

caused coastal 

erosion and badly 

affected agro-

climatic and 

aquatic zones. 

 At the time of inspection, cluster of shrimp 

farming at Block no- 662, Vill- Karadi, Ta- 

Jalalpore and Dist- Navsari in operational stage 

observed. Upon asking contacted worker at shrimp 

farm area regarding commissioning of shrimp 

farming activity, He said that this activity was 

started since year of 2019. ln Shrimp farm area, 

mudflat area and natural seawater creek channel is 

observed. Photograph cluster of shrimp farming 

units enclosed herewith (annexure VIII-A).                                                                      

During inspection, no any mangrove, vegetation 

observed in surrounding of cluster of shrimp 

farming area. Mangrove Dense vegetation area is 

not approachable due to heavy mud and water 

ponding observed in this area.  

 As per authorized Coastal zone management plan 

(according to CRZ Notification 2011), Block no- 

662 of vill- Karadi, Tal- Jalalpore, Dist-Navsari 

falls in CRZ –IB area and all shrimp farm cluster 

located in same block no 662. Copy of CZM 

Enclosed herewith as (annexure VIII-B).                                                 

 No Shrimp farm units have obtained permission 

from concerned authority as per CRZ Notification 

2011 and started production activity in shrimp 

farm units without permission from concern 

authority as per CRZ Notification 2011 and 2019. 

 

RECOMMENDATION 

 All shrimp farm units have to obtain necessary 

permission from concern authority as per CRZ 

Notification 2011 and 2019 

 

CONCLUSION REMARKS 

 All shrimp farm unit have to stop shrimp farm 
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activity till necessary permission shall be obtained 

from concern authority as per CRZ Notification 

2011. 

 

 

6.  Report submitted by MOEF & CC: (Annexure-IX) 

In spite of being a forest land or revenue land the satellite image is available for 

the entire landmass. Gujarat Forest Department should submit a Land use Land 

Cover change map with the help of  BISAG(N) Gandhinagar to know the exact 

loss of mangroves in the vicinity. As per CRZ notification issued by the Ministry 

all the activities should be stopped on an immediate basis. 

REMARKS OF THE COMMITTEE: 

Sr. 

No. 

Department REMARKS OF THE CONCERNED 

DEPARTMENT 

1 Forest department 

through DCF, 

Valsad North 

The Shrimp farming ponds located in Block/survey 

no.662 (old-706) of Karadi Village of Navsari District 

is a Revenue land and not a forest land, No nearby 

reserved forest is there. It is a Government waste land. 

Purna River flows nearby this land and it has formed 

natural island by it course, which his Dense mangrove 

vegetation and is located approx 1000 m away from this 

questioned land, this whole area is ideal and potential 

mangrove habitat. 

The questioned land was in possession of the Collector, 

Navsari and it can’t be stated whether mangrove 

plantation in the particular area was destroyed by The 

Shrimp farmers and further more we can give opinion 

only on the forest land. And questioned land was 

allotted by the Collector; Navsari to the Shrimp 

http://www.gczma.org/
http://www.gczma.org/
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farmers, So we can’t give opinion on, what was the 

Situation of questioned land 5 years back.  

We are of the opinion that if the uncontrolled Shrimp 

farming practice are continued and encroachment on 

potential mangrove area is done then it will harm 

biodiversity and human lives of the coastal area. 

Furthermore it will increase coastal erosion, and 

increase the danger for humans during calamities like 

cyclones.  

2 Revenue 

department/District 

Collector Navsari 

through Collector 

& District 

Magistrate Navsari 

As per record and field visit by committee members at 

block no. 662 Village Karadi, Taluka- Jalalpor, Dist: 

Navsari, shrimp farms found at the place, but details of 

encroachment can be decided only after comparison of 

detail measurement sheet by DILR and Master Map by 

MPEDA(encroachment sheet produced by DILR). Its 

huge land having hectare 626-24-93 square meters and 

entire land is not approachable due to flooded patches 

in time of monsoon so intensive survey and 

measurement of land could not be possible.  

Revise Master Map proposed for allotment of 

government land (Prepared by the MPEDA) for 

aquaculture in block no.662 of  Karadi on dt.17-07-

2017 is attached herewith. (Annexure VI-A)  

Allotment orders for shrimp farming to 55 leased 

holders are attached herewith. (Annexure VI-B) 

District Collector has written letter to DILR – Navsari 

regarding measurement of land of Block No.662, 

Village: karadi. (Annexure VI-E) 

Lease to 55 persons for shrimp farming (4 hectares 

each) is issued as per permission given by District level 

committee on                     dt.28/03/2018, After 
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approval by Dy. Director Fisheries Gandhinagar by 

latter no. GM/U/1/17.18./779 Date 12-10-2017. 

During field visit by committee members of allotted 

shrimp farms, prima facie it is found that the 

surrounding area has not been encroached by the lease 

holder of the land, actual information can be assertained 

by detail measurement of land and comparison with 

Master Map by MPEDA. 

As per condition no.11 of allotment order lease holders 

have to give priority to local labourers. In field visit not 

any demand for employment found. In this regards till 

date no complaint is arised before authority by local 

labourers.  

In filed visit by committee members not any evidence is 

found about sub-letting of the leased land. 

During field visit by committee members of allotted 

shrimp farms, prima facie it is found that the 

surrounding area has not been encroached by the lease 

holder of the land, actual information can be assertained 

by detail measurement of land and comparison with 

Master Map by MPEDA. 

As per record no land is allotted for crematory but 

Villagers were using some land for crematory from 

long time. During field visit of crematory by committee 

members, land is found open. Encroachment is not 

found on the place of crematory. 

As per report form Deputy Executive Engineer 

D.G.V.C.L Letter No. E/Eru/Tech/3447, dt. 1.9.2022 

they had issued Industrial Electricity connections to 55 

leaseholders and they report to Executive Engineer 

Navsari to deployed a checking team to ensure that 
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electricity connection is only used for allotted land or 

not. (Annexure VI-C). 

Action to be taken by fisheries department  

No natural saline canals found in field verification. 

As per Master Map plan canals are created at place. It 

can be verified only after detail measurement report. 

3 Coastal 

Aquaculture 

Authority through 

Member secretary 

CAA 

It was observed that the lands in which the aquaculture 

activity being carried out are the lands allotted by the 

Government for the said purpose and their applications 

for registration with CAA is pending with District 

Level Committee (DLC) of Navsari.  

In case of any pollution caused by these farms, the 

DLC, Member convener has been authorized by this 

Authority vide its Order dated 27.01.2022 to file 

complaints before the competent court under Section 15 

of CAA Act, 2005 for non-registration of coastal 

aquaculture farms with CAA with the due prior 

approval of the DLC under intimation to this Authority 

in their respective jurisdiction.  

The DLC’s are the extended arm of CAA and are 

authorized to identify the violations and report to CAA 

for necessary action. 

4 Fisheries through 

Director of 

fisheries 

,Gandhinagar 

By calling a meeting of District Empowered committee 

for land allotment on dated 28/3/2018, District 

Collector discussed and deliberated on a total of 59 

applications received by the committee and allocated 

land to total 55 beneficiaries. 

A farm registration and license has to be obtained from 

the Coastal Aquaculture Authority (CAA), Chennai. In 
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this process there is provision District Level Committee 

(DLC) who do field visit for CAA registration. In this 

regard, as per the approval of the file given by the 

Hon'ble Collector on 02/3/2022, a visit has been made 

by the committee.  When, New DLC committee will be 

constituted then after all the application will be sent to 

Coastal Aquaculture Authority (CAA), Chennai for 

farm registration and license. 

There is no any Government Resolution or any other 

provision to engage or hire only local persons for said 

shrimp farming activity. 

In brackish water shrimp farming, tidal water from the 

sea is taken through creeks for shrimp farming. 

5 (Gujarat Coastal 

Zone Management 

Authority) 

Member secretary 

GCZMA 

All shrimp farm unit have to stop shrimp farm activity 

till necessary permission shall be obtained from concern 

authority as per CRZ Notification 2011.  

6 MOEF & CC In spite of being a forest land or revenue land the 

satellite image is available for the entire landmass. 

Gujarat Forest Department should submit a Land use 

Land Cover change map with the help of BISAG(N) 

Gandhinagar to know the exact loss of mangroves in the 

vicinity. As per CRZ notification issued by the Ministry 

all the activities should be stopped on an immediate 

basis. 

 

 

 

 



 
 

Item No.04                  (Court No. 2)

  
  

 

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH 
 

(By Video Conferencing) 

 
Original Application No.476/2022 

 

 
Arvindbhai Hirabhai Patel & Ors.                                                …Applicants  

  

 
Versus 

 

 

State of Gujarat                                                             …Respondent  
 

 

 
Date of hearing: 02.08.2022 

 

 
         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 

 
Application is registered based on a complaint received by Post. 

  

ORDER 

 
1. The applicants have sent the present letter petition, which is treated 

and registered as original application, complaining about encroachments 

and construction of illegal shrimp farms at a Historical Village Karadi, 

Taluka Jalalpore, District Navsari, Gujarat and thereby causing of 

environmental pollution/degradation in the ecologically fragile coastal areas. 

 
2. The applicants have submitted that there exists a brackish land 

measuring 400 acres having block No. 662 (Old Block No.) at Village Karadi, 

Taluka Jalalpore, District Navsari which was acquired under Nav Sadhya 

Scheme. The Ex-Sarpanch (Mukhya) Mr. Kaushik Suresh Patel and other 

villagers have illegally encroached upon the above-said land and illegally 

started shrimp farming on the same. In the year 2018, Government had 

allocated land on lease to 50 persons for shrimp farming without requisite 

advertisement. The villagers, who were poor, belonged to backward class and 
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were needy were not granted the lease. The lease holders have illegally 

occupied the surrounding lands belonging to the Government for Shrimp 

farming. The lease holders are violating the conditions of lease issued by the 

office of collector dated 05.01.2019 as the lease holders have not employed 

local labourers; are using marine water for shrimp farming; have sub-let the 

land leased out to them; have occupied more land than what was allocated 

to them and have not obtained licenses from Coastal Aqua Culture for 

shrimp farming.  The applicants have further submitted that the Ex-

Sarpanch (Mukhya) Mr. Kaushik Suresh Patel and other opponents have 

constructed the Shrimp farms by clearing mangrove vegetation in the 

ecologically fragile coastal areas and thereby caused coastal erosion and 

badly affected agro-climatic and aquatic zones; have encroached on the 

crematory land and the land reserved for cattle grazing ; are misusing the 

power supply obtained from G.E.B. for 4 hectares of land illegally for the 

Shrimp farming ponds. Villages situated along the sea coast, deltaic regions, 

and natural saline canals are under threat due to diversion of land to 

aquaculture farms. Natural saline canals which travel from sea to the 

mainland are being used for brackish aquaculture farming. The flow of the 

natural saline canals is being obstructed due to prawn farming activity 

which has resulted in the spread of brackish water over agricultural farms 

resulting in loss or agricultural lands, and potable water. Mangrove 

vegetation in Karadi Village is also facing threat due to the expansion of 

prawn farming activity.   

 
3. The applicants have referred to Judgment dated 11.12.1969 passed by 

Hon’ble Supreme Court in case titled as S. Jagannath Vs. Union of India and 

others and order dated 14.08.2018 passed by Hon’ble High Court of Gujarat 

and have submitted that the authorities have completely ignored the 

directions. 
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4. The applicants have further submitted that complaints were made to 

the concerned Authorities and have in particular mentioned that complaints 

were made to Revenue Department, Government of Gujarat, Gandhinagar on 

19.12.2021 and to the Collector on 05.03.2022 regarding pollution and 

destruction of Mangrooves trees for the shrimp farming affecting the 

ecologically fragile coastal areas and the illegal encroachment and illegal 

shrimp farming on the brackish land at old block number 662, Village 

Karadi, Taluka Jalalpore, District Navsari, belonging to the government for 

taking strict action under the Gujarat Land Grabbing (Prohibition) Act, 2020 

but no effective action was taken by the authorities even after carrying out 

the Inspection. 

 
5. The applicants have inter alia prayed for intervention by this Tribunal 

for issuance of directions that : 

(a) A socio-economic assessment of aquaculture in the 

ecologically fragile coastal areas should be conducted as the cost of 

ecological and social damage far exceeds the benefits that accrue 

out of coastal aquaculture activities. 

(b)  The adverse impacts of aqua-culture farming on the 

environment and the ecologically fragile coastal zones in the Village 

of Karadi due to illegal shrimp farming using intensive methods of 

farming should be stopped. 

(c) The illegal encroachment on the government land situated at 

brackish land admeasuring 400 acres having block No. 662 (Old 

Block No.) at Village Karadi, Taluka Jalalpore, District Navsari be 

removed and conversion of surrounding agricultural land into 

coastal aquaculture units be stopped. 

(d) Assessment of all the lease holders, to whom lease is 

allocated for shrimp farming, be made as to whether the lease 

conditions are being meticulously complied with and whether the 
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same has been sub-let and if it has been sub-let, lease be 

terminated and be allotted to the economically backward and poor 

people. 

(e) The illegal shrimp farms on the land reserved for cremation 

of dead bodies and grazing of cattle be demolished. Intensive and 

semi-intensive type of prawn farming in the ecologically fragile 

coastal areas be stopped and  use of brackish/waste/wet lands for 

Prawn farming be prohibited to safeguard the marine life and 

coastal areas.   

(f) Sustainable Development should be the guiding principle for the 

Shrimp aquaculture. Environment-friendly technology be adopted 

with a view to achieve optimal production. 

 (g) The concerned agriculturists affected by illegal activity be 

compensated and such compensation be recovered from persons 

committing illegalities. 

(h) Necessary remediation action may be taken by the Collector 

at the cost of the violators on the `Polluter Pays' principle. 

 
6. Prima facie, the allegations made in the application raise questions 

relating to the environment arising out of the implementation of the 

enactments specified in Schedule I to the National Green Tribunal Act, 2010.  

In view of the allegations made in the application, we consider it appropriate 

that a Joint Committee of the concerned statutory authorities be asked to 

verify the factual position and take remedial action on the basis thereof.  We 

accordingly constitute Joint Committee of the concerned Statutory 

Authorities- Regional Office of MoEF & CC at Bhopal, Additional Chief 

Secretary, Revenue Department, Government of Gujarat, Secretary, Fisheries 

Department, Government of Gujarat, Gujarat State Coastal Zone 

Management Authority,  Member Secretary, Coastal Aquacultural Authority, 

Chennai, State PCB, Divisional Forest Officer, Navsari and Collector, Navsari  
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and direct the same to meet within four weeks, undertake visits to the site, 

look into the grievances of the applicants, verify the factual position and take 

remedial action as mandated by the statutory provisions empowering them 

in accordance with law after notice to the concerned Project Proponents and 

by following due process of law. State PCB will be the nodal agency for 

coordination and compliance. 

 
7.  Factual and Action Taken Report may be furnished within two month 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Supported PDF and not in the form of Image PDF. 

 
8. Notices along with copies of the application and documents attached 

therewith be also issued to Respondents (1) Kaushik Sureshbhai Patel (Ex-

Sarpanch Mukhiya), Karadi, Taluka Jalalpore, District Navsari and (2)  

Prakash Morarbhai Patel (Ex-Sarpanch Mukhiya), Karadi, Taluka Jalalpore, 

District Navsari  (3) State of Gujarat through Additional Chief Secretary, 

Revenue Department, Government of Gujarat, (4) Secretary, Fisheries 

Department, Government of Gujarat, (5) Gujarat State Coastal Zone 

Management Authority,  (6) State PCB,  (7) Divisional Forest Officer and (8) 

Collector, Navsari  requiring them to file their response/ reply to the 

allegations made in the application within two months by E-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF 

and not in the form of Image PDF.   

 
9. List the matter for further consideration on 15.11.2022. 

 
10. A copy of this order, along with a copy of the application and 

document enclosed therewith, be forwarded to the Regional Office of MoEF & 

CC at Bhopal, Additional Chief Secretary, Revenue Department, Government 

of Gujarat, Secretary, Fisheries Department, Government of Gujarat, Gujarat 

State Coastal Zone Management Authority,  Member Secretary, Coastal 

mailto:judicial-ngt@gov.in
mailto:judicial-ngt@gov.in
mailto:judicial-ngt@gov.in
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Aquacultural Authority, Chennai, State PCB, Divisional Forest Officer, 

Navsari and Collector, Navsari  by e-mail for compliance. 

  
Arun Kumar Tyagi, JM 

 
 

 

Dr.Afroz Ahmad, EM 
 

 

August 02, 2022 
AG 



 Minutes of Meeting 
 

In pursuance of Hon’ble NGT order dated 02/08/20222 of in the matter of O.A. No.476/2022 
Arvindbhai  Hirabhai Patel & Ors. Vs. State of Gujarat, meeting was held on dated 29/08/2022 under the 
Chairmanship of Shri R. B. Barad (IAS), Chairman – GPCB & in presence of Member Secretary –GPCB at 
Committee Room, Head office, Gujarat Pollution Control Board, Gandhinagar. 

The meeting was attended various officials of concern departments & presence sheet is attached 
here with. 

Following points as per Hon’ble NGT order were discussed and the department identified for 
submission of detail with action to be taken. 

Sr. 
No. 

Issues Discussion Action to be taken by 
(Name of Department/ 

Authority) 
1 Illegally encroached upon 

the above-said land and 
illegally started shrimp 
farming on the same.  

Illegal encroached shall be verified 
by Fisheries Department and 
Collector Office- Navsari. 
 They shall submit if any map 
available with them & submit detail 
of issued permission for shrimp 
farming on Block No.662 (Old Block 
No.), Village Karadi, Taluka-Jalalpor, 
Dist: Navsari. 
 The Costal Aqua cultural Authority 
Chennai shall also submit available 
detail   

 Fisheries Department 
 The Costal Aqua 

cultural Authority 
Chennai 

 The Collector Office- 
Navsari. 

2 Government had allocated 
land on lease to 50 persons 
for shrimp farming without 
requisite advertisement. 

 District level committee has issued 
lease to 55 persons for shrimp 
farming (4 hactor each) 

 The Costal Aqua cultural Authority 
Chennai has not issued any 
permission yet as it is under 
process. 

 Fisheries Department 
 The Collector Office- 

Navsari. 

3 The lease holders have 
illegally occupied the 
surrounding lands belonging 
to the Government for 
Shrimp farming.  

 District level committee has issued 
lease to 55 persons for shrimp 
farming (4 hactare each). 

 The Costal Aqua cultural Authority 
Chennai has not issued any 
permission yet as it is under 
process. 

 Fisheries Department 
 The Collector Office- 

Navsari. 
 The Costal Aqua 

cultural Authority 
Chennai 

4 As the lease holders have not 
employed local laborers;  

Whether there is any provision for 
employment of local labours and  
Fisheries Department has issued any 
conditions/notification/GR 
regarding employment of local 
labours .  

 Fisheries Department 
 The Collector Office- 

Navsari. 

5 Are they using marine water 
for shrimp farming.  

During discussion Member Secretary 
of The Costal Aqua cultural 
Authority Chennai stated that  only 
saline water is used for shrimp 
farming and aquaculture.  

 Fisheries Department 
 The Costal Aqua 

cultural Authority 
Chennai 

6 Have sub-let the land leased 
out to them. 

This point shall be verified by 
collector Navsari. 

 The Collector Office- 
Navsari. 

7 Have occupied more land 
than what was allocated to 
them and have not obtained 

 District level committee has issued 
lease to 55 persons for shrimp 
farming (4 hactor each) 

 Fisheries Department 
 The Costal Aqua 

cultural Authority 
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licenses from Coastal Aqua 
Culture for shrimp farming.   
 

 The Costal Aqua cultural Authority 
Chennai has not issued any 
permission yet as it is under 
process. 

Chennai 
 The Collector Office- 

Navsari. 

8 Constructed the Shrimp 
farms by clearing mangrove 
vegetation in the ecologically 
fragile coastal areas and 
thereby caused coastal 
erosion and badly affected 
agro-climatic and aquatic 
zones 

It shall be verified as to  what was 
the condition of mangroves before 
the land allocation and what is the 
present condition.  
Whether mangroves were removed 
for aqua culture or not, that needs  
to be verified. Also check through 
satellite mapping of last 5 years. 

 Forest Department-
Navsari 

 Fisheries Department 
 The State Gujarat 

Coastal Zone 
Management 
Authority  

9 Have encroached on the 
crematory land and the land 
reserved for cattle grazing ;  

As per reply by SDM, action has been 
already taken and crematory land 
and the land reserved for cattle 
grazing is cleared from 
encroachment. 

 The Collector Office- 
Navsari. 

10 Are misusing the power 
supply obtained from G.E.B. 
for 4 hectares of land 
illegally for the Shrimp 
farming ponds.  
Villages situated along the 
sea coast, deltaic regions, 
and natural saline canals are 
under threat due to 
diversion of land to 
aquaculture farms.  

Clarification regarding power supply 
obtained from G.E.B. shall be sought 
from GEB officials and Collector shall 
submit the reply. 

 The Collector Office- 
Navsari. 

11 Natural saline canals which 
travel from sea to the 
mainland are being used for 
brackish aquaculture 
farming. The flow of the 
natural saline canals is being 
obstructed due to prawn 
farming activity which has 
resulted in the spread of 
brackish water over 
agricultural farms resulting 
in loss or agricultural lands, 
and potable water.  

Brackish aquaculture farming can be 
done at coastal area. 
 
If there are any natural saline canals 
which travel from sea to the 
mainland, it shall be super-imposed 
on map. 
 
Also Chairman, GPCB has instructed 
fisheries department to verify by 
map and also during site visit. 

 Fisheries Department 
 The Collector Office- 

Navsari. 

12 Mangrove vegetation in 
Karadi Village is also facing 
threat due to the expansion 
of prawn farming activity.  

It shall be verified by forest 
department, Also check through 
satellite mapping of last 5 years. 

 Forest department-
Navsari 

In conclusion it was decided that, all committee members shall submit details and reply by 2nd 
September 2022 and then after site inspection shall be carried out.  

While submitting above details, kindly consider the following as mentioned in Hon’ble NGT order: 
“Undertake visits to the site, look into the grievances of the applicants, verify the factual position and take 
remedial action as mandated by the statutory provisions empowering them in accordance with law after 
notice to the concerned Project Proponents and by following due process of law .“ 

Then after, the meeting ended with vote of thanks.  

*************************************** 
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3T9Ta 

ses22 sA-H4LZl 
ic , 482 4ala, Aeau Àu N61, silauausl, 1qaR-ICSE 

E-mail: chitnis-nav@gujarat.gov.in 

cll.1q0/0 
Phone: 02637-246099, 
o1. èllialru/2H12es<l/HIuel/g81/cel ao 0 

(1) ecadoe sMarel, ud velat Egcd? aeuusl, vid 2/4, iclat9|201| ul24 
SHIS:C1,NIR-1/v2s1l eid Huel/ao1u-19 dl.03/03/2019 

() oflH,oRiotCt lat {losotH (ulo?lue du) airi nlvaa cls1t a. r9s/2022d11 

Sid eaa a.oa/oc/2042ail gs 
(3) oi24GI 5As22 ud uic1 iasile auilila dl.Ru/oc/20RR oîl i�GId 

oi.509/202 ol SiB ada dl.oa/oc/ao2Rai gsHel al8.s2usl dl.KHICFUlel oîl oal 

¥18.s21a| dl.VHIGUI2 Id.otq2Hrl 

oll Ils d.9SR dl l.H.od.90s 

a.6.sRS-2r-¬3 ],1. 
a.6.9R9-27-¬3 2|.H. 

HIYell s2qldl ®. &.s9-T-¬3 ],>l. YS1 8. *20.0o 1.. *oe H12z2 AUI 

3 H4ell lle / o1511Hi 

R.9y2ill 5, 2l5-22dioll Qict dei Ha5on 

1. 2iled H1HGICIEIR sAlti H1HGdERAl/2aG GHrsl 

s Ho HIse 

(a1Act u5IRr AIE) 
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(1) o4H sAs228,o1vd des 
(R) HEEofli uceenean oiiisl, aieHl des. 
(3) H14CHaEIRel veIGuR a25. 



Fre;44 wirR 

Imn imn wawa id att. 
CLEAN INDIA 

C- 

7i 
Azad Ka  

Arndt  Mahotsav 

clelel '5lc1pItl HlltIcPiUl 

41ct4-1,-11e1-1 ft4rTr 
qTriFfft  4t  TETwi 

21RU taltcrilt 

COASTAL AQUACULTURE AUTHORITY 
Department  of Fisheries 
Ministry of Fisheries, Animal Husbandry and Dairying 
Government of India 

F.No.66-13/2022-Tech(CC) 

5m rtfro-, 	erriEPT  MimAcItt 

tricirKi t lictitlic“ 4419  
td79-tr erRkie.cif 
,--14-600 035, entEd711,  107-d.  

5th Floor, Integrated Office Complex For 
Animal Husbandry and Fisheries Department 
Veterinary Hospital Road, Fartepet, Nandanam, 
Chennai - 600035, Tamilnadu, India. 
th-)7 / Phone 	: + 91 44 24353502 / 24353784 
4.4a./ E-mail 	: caaheadoffice@caa.gov.in  
NTITi7  website : http: //www.caa.gov.in  

29 September 2022 

To, 

The Regional Officer, 
Gujarat Pollution Control Board (GPCB), 
lst Floor, "C" Block, Old Jilla Sewa Sdan, 
Junathana, Navsari - 396445 

Sir, 

Sub : 

Ref : 

Site inspection report with reference to 
Reg 

Order of the Principal Bench of the 
02.08.2022 
Your office email dated 23.09.2022 
inspection. 

NGT O.A. 476/2022 - 

Hon'ble NC dated 

regarding the site 

With reference to the above, I am to inform you that the area in dispute 

was inspected by the joint inspection committee in which the representative of 

CAA has participated. It was observed that the lands in which the aquaculture 

activity being carried out are the lands allotted by the Government for the said 

purpose and their applications for registration with CAA is pending with District 

Level Committee (DLC) of Navsari. In case of any pollution caused by these farms, 

the DLC, Member convener has been authorized by this Authority vide its Order 

dated 27.01.2022 to file complaints before the competent court under Section 15 

of CAA Act, 2005 for non-registration of coastal aquaculture farms with CAA with 

the due prior approval of the DLC under intimation to this Authority in their 

respective jurisdiction. The DLC's are the extended arm of CAA and are authorized 

to identify the violations and report to CAA for necessary action. 

(V(I< ipa) 
Member Secretary 
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CLEAN INDIA 

Aeicpn 

	 147ffl.  S tZTfI HSleig 

titcDit 
COASTAL AQUACULTURE AUTHORITY 
Department of Fisheries 
Ministry of Fisheries, Animal Husbandry and Dairying 
Government of India 

And; Ka  
Amrit  Mahotsav 

541 Tflt, 	arritm  cti 	ch-r 
Epicrrffff 4 iicetnicm 

@dz, rieqt-r, 
n4-6O0 035, dird9TI, 

5th Floor, Integrated Office Complex For 
Animal Husbandry and Fisheries Department 
Veterinary Hospital Road, Fanepet, Nandanam, 
Chennai - 600035, Tamilnadu, India. 

/ Phone : + 91 44 24353502 / 24353784 
4-.4 ./ E-mail 	: caaheadoffice@caa.goyin 
4-dror7 / website : http: //www.caa.govin 

F.No.66-13/2022-Tech (CC) 
	

11 October 2022 

To, 

The Assistant Director of Fisheries 8i, 
The Member Convener, 
District Level Committee (DLC) of CAA 
Block C, 2nd Floor, Jilla Seva Sadan, Junathana, Navasari - 396450 

Sir, 

Sub 	: Requesting the status of the applications for registration 55 farms leased 
by the DLC Navsari - Reg 

Ref 	: Minutes of the meeting held in pursuance of Hon'ble NGT order dated 
02/08/2022 of in the matter of O.A. No.476/2022 Arvindbhai Hirabhai Patel 
& Ors. Vs. State of Gujarat on dated 29/08/2022 

With reference to the above, I am to inform that in pursuance of Hon'ble NGT order cated 
02/08/2022 of in the matter of O.A. No.476/2022 Arvindbhai Hirabhai Patel & Ors. Vs. State of 
Gujarat a meeting was held on 29/08/2022 under the Chairmanship of Shri R. B. Barad (:AS), 
Chairman - GPCB & in presence of Member Secretary -GPCB at Committee Room, Head office, 
Gujarat Pollution Control Board, Gandhinagar. The meeting was attended by Member Secretary, 
CAA and various other officials of concerned departments. 

Subsequently, CAA has received the minutes of the meeting from the Regional Officer, 
GPCB, Navsari on 29.08.2020 in which it was mentioned as follows: 

District level committee has issued lease to 55 persons for shrimp farming (4 hectare 
each), 
The Costal Aquaculture Authority, Chennai has not issued any permission yet as it is 
under process 

In this regard, it is informed that CAA has not received any application for registration of 
the 55 farms mentioned in the minutes of the meeting. Further, you are requested to update the 
status of the applications received for registration of these 55 farms to this office as early as 
possible for further proceedings.  

-Kr A 

(A. Antoll9 Xavier) 
Director (Tech) 

Copy to : 1. The Regional Officer, Gujarat Pollution Control Board (GPCB), 1st Floor, "C" Bloc<, 
Old Jilla Sewa Sdan, lunathana, Navsari - 396445 

2. The District Collector & Chairperson, District Level Committee (DLC) of CAA 
Kaliyawadi, Navsan, Gujarat - 396427 
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 Enterprise Vault
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Ki

Dear H M Ganvit Ji,


It is to bring into your kind notice that at all places in the report "Bhopal' should be replaced with "IRO
Gandhinagar". It is to inform that non of the issues raised in the grievances of the proponent falls
under the ambit of MoEFCC. The comments of MoEFCC may be recorded as under:


Inspite of being a forest land or revenue land the satellite image is available for the entire landmass.
Gujarat Forest Department should submit a Land use Land Cover change map with the help of
BISAG(N) Gandhinagar to know the exact loss of mangroves in the vicinity. As per CRZ notification
issued by the Ministry all the activities should be stopped on an immediate basis.

Regards
Dr Yogesh Kumar
Scientist C, IRO Gandhinagar  


From: ro-gpcb-navs@gujarat.gov.in

To: collector-nav@gujarat.gov.in, add-collector-nav@gujarat.gov.in, "IRO Gandhinagar"
<iro.gandhingr-mefcc@gov.in>, us-land-rev@gujarat.gov.in, vasantkripa@gmail.com,
prantNVS@gmail.com, rfochikhli99@gmail.com, secrev@gujarat.gov.in, secagri@gujarat.gov.in,
"gczma crz" <gczma.crz@gmail.com>, "Coastal Aquaculture Authority" <caaheadoffice@caa.gov.in>,
"CAA Inputs" <caainputs@caa.gov.in>, forestnvs@gmail.com, dcfvalsadnorth@yahoo.com,
dcfvalsadnorth16@gmail.com, adnavsari02637@gmail.com, "sdo eroo" <sdo.eroo@gebmail.com>,
jiv-brch-ptd@gujarat.gov.in

Cc: uh-gpcb-navs@gujarat.gov.in, nuh-gpcb-navs@gujarat.gov.in, ms-gpcb@gujarat.gov.in, "legal
gpcb" <legal.gpcb@gmail.com>

Re: Finalization of the report for submission to compliance of Honorable
NGT of O.A. 476/2022

 Reply all |

Inbox


IRO Gandhinagar <iro.gandhingr-mefcc@gov.in> 
Sat 10/15, 1:48 PM

Anil G Patel(GoG-GPCB Dept.) 

To help protect your privacy, some content in this message has been blocked. To re-enable the blocked features, click here.

To always show content from this sender, click here.

You forwarded this message on 10/17/2022 6:18 PM

Reply all | Delete Junk |  
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